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JUDGMENT 

K. P.CHARYA, V.C. 	 In this application under section 19 of 

the Administrative Tribunals Act, 1985, transfer of 

the petitioner Shri i'Iabakshihore 3agudi from i3asta 

to Asanbali is under challenge. 

There is no appearance on the side of 

the Petitioner. 

I have heard Mr. L: Mohapatra learned St. 

coun s€ 1 for the Opposite Parties. It is suitted by 

Mr.Mohapatra learned Standing Counsel(Railway) that 

the impugned order of transfer has since been 

cancelled.Therefore, the case is disposed of as 

inf ructuous, There would be no order as to costs. 
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